IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

CP/CA No. 422/2016
IN THE MATTER OF:

Bank of Baroda .... APPLICANT / PETITIONER
Vs

M/s Metaphor Exports Pvt. Ltd. RESPONDENT
SECTION:

Under Section 433(e), 434, 439

Order delivered on 11.08.2017
Coram:

R. VARADHARAJAN
HON’BLE MEMBER (JUDICIAL)

DEEFPA KRISHAN
HON’BLE MEMBER (TECHNICAL)

For the APPLICANT / PETITIONER

For the RESPONDENT -

ORDER

None appears of the petitioner even at the time of second call. As per
the notification dated 29.06.2017 by the Central Government, the petitioner
was required to file the compliance in terms of the provision of Insolvency &
Bankruptcy Code 2016. The registry is directed to ascertain if any
compliance has been filed in terms of the said notification. The matter is

posted to 17® August 2016 for the Registry to check & report.

cof o s
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MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Deepak Kumar



